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-t OA 1298/99
with

OA 1111/1999

B.. Dem this the 6th aay of Joly, 2000
s»t.LaXs»ssi Sw^lnathsh, ««nber

HA 1298/99

Ms,Wanju Gupta
®/0 Late Sh.C.P.Oupta,
Casual
R/0 50, Meena Apartments,
Plot No. &78 Extension Applicant
Patparganj, Delhi.

(By Advocate Shri S.Y.Khan )
Versus

union of
Ministry of Information ̂^^!oFlndia, Shastri Bhawan, Sev
Delhi-llOOOl.

2oDirector General
All India Radio,
AJcashvani Bhawan,
parliament Street,
New Delhi-llOOOl

3,Station Director,
All loii® Radio
Broadcasting House,
parliament Street, Respondents
New DelYii-llOOOl

(By Advocate Shri S.M. Arif )
OA 1111/99

Ms.Seelam Gupta
D/0 Shri Ramesh Chand,
£^?-raaarr'Derhi!ll0092
(By Advocate Sh.S.Y.Khan )

Veirsus

* Tndia through Secretaryof infrrmatlen 6 Broadcasting
S«!of iSdia, Shastri Bhavan,
New Delhi.

2.Director General
All India Radio
Afeashwani Bhawan,
Parliament Street,
Saw Delhi-1

3»Station Director
All India Radio

farfi'a^ftltSr •• Respondents
New Delhi—ll0001
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(By Advocate Sh.S.M.Arif )
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n R D E R (ORAL)

(Hon'ble Sint.Lalcsbmi Swaininathan, Member (J)
tbe outset, learned counsel for tbe parties

^ave submitted that the facts and issues raised
and therefore, they mayaforesaid two cases are similar and.

Hence OA 1298/99 and OA 1111/99 are
be taken up together. He

being disposed of by a common order.
.  . ri nf the applic^'®^^ i^ these

2, The main contention of tne

two applications is that they have put in the
.......

„  ..«. " "*
.  cir\ relied on certain

j 1-7 1Q94 They have also ren9,6.1992 and 17.3.19^. i

CS. sou,., a a..c.ion .o ..e .s.naen.s
.o rs^ularase ..ai. sa.v.=es in ..a caa.a oi Transmission
Exacutiva (G^) in ana « given the benefits of

,uagas.nts. rafartaa to in Paragtapb 8 of tbe O.s.
^ W.4.V, 1-Vie learned counsel at some3^ I have heard both the learn

,l„,tb ana bava aXSo parusea t>« plsaaings. Xt is seen
.bat tbe guastion of ragularisation unaar ti« relevant
scbama preparaa b. tl. rasponaants will aepena on tbe
number of aays tbe applicants bava bean angagea in tbe

capaciuas as Casual Proauction Assistants,wbicb
fact to be verified from

is essentially question of fact to

tbe racoras. Xn spite of various claims ana counter
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A  t>ie question of fact
f effiaavits fued by tha respondents. ■

rice- by the applicants
edino actual number o£ days -orice. byregarding acbi _ ̂ the parties. Tbia

ndents is not agreed to bywith the respondents
factor to determine the que

will be the relevant factor,
re entitled for the benefits underwhether they are enti

taking into account the Judgementsaforesaid scheme, taking

upon by the parties. 1298/99
facts and circumstances of the

ad of with t^ following directions,-
and OA 1111/99 are dispos

nv^trv to submit a sexi.
TOa applicants are given lite-ty

.  .._ i r -the

contained representation, attaching wi
-nrkinq as Casual

. a_ a. a-vvsv wera oonvj-ny

papers which establish that they we
.  -nrv tte relevant period

production Assistants in AXA during tve re
of Six weeks from tbeprior to 31.12.1991,within a period of s

date Of receipt of e copy of this order. It is ea^Clear that all the papers Should le su^itted by

oUcants to enable the respondents tn properly veapplicants

/^c The respondents sn
the same fron the records. The re fo

ve a final decision in the matt
the representation and take a final
within three mo f^r tn the applicants br
. - e,e.ete the decision thereafterand intimate the

cvnii also mention tne
^ reasoned order. They shalla speaking and reasonea

of the Scheme they have relied upospecific provisions of the
r,re reiected. No order as

case the claims of the applicants

f this order be placed in OA UU/1999.
(Smt.Lakshmi Swaminathan)
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